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Title: Further discussion on the resolution moved by Shri C.N. Jayadevan on 11th December, 2014 regarding disapproval of Coal mines (special
Provision) ordinance and Coal Mines (Special Provision) Bill. (Motion adopted and Bill passed)

HON. SPEAKER: Now the House will take up Items 12 and 13. SIRI-37/a 3T A H of olell, 39T SIRI-HTGR 76T 8191, so, we will go to Items 12
and13a€"Shri Jyotiraditya Scindia.
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SHRI JYOTIRADITYA M. SCINDIA (GUNA): Madam Speaker, thank you for giving me the opportunity to speak on the Coal Mines (Special Provisions)
Bill, 2014 that has been introduced.

Madam Speaker, the Supreme Court had, on 24th September of this year, quashed the mining licences of 204 captive coal blocks with the
proclamation that they had been illegally and arbitrarily allotted over the last two decades by successive Governments. Now the power for granting
captive coal blocks, Madam Speaker, is enshrined in Section 3(3)(a) of the Coal Mines (Nationalization) Act. According to the Coal Mines
(Nationalization) Act, the captive coal blocks can only be given to two types of entities, (a) either Central Government Undertakings or Corporations
that are owned by the Government of India, or (b) companies that have end use plants in iron, steel, power or cement. So, first, what is very clear
from the Coal Mines (Nationalization) Act is that no private sector joint venture company without a specific end use can be allotted a captive coal
block. And, second, no State Government company that does not have a specific end use can be allotted a coal block under the captive regime.

Now the current situation is that out of the 204 coal blocks, 37 are ready for production and five will be, very shortly, ready for production,
that is, about 42 are ready. What has the Government's response to the Supreme Court order? They have said that they have reacted with great
alacrity and come out with an Ordinance so that there is no disruption to coal production and to the economic development of the country. Madam
Speaker, these 204 coal blocks are divided into three schedules. Schedule-1 includes all the 204; Schedule-2 is a sub-sect of Schedule-1 which
includes the 42 coal blocks that are ready for production; and Schedule-3 includes 32 coal blocks that are determined only specifically for specific end
use plants.

A key feature in this Bill is that from now on coal blocks will be auctioned rather than allotted. Secondly, Government companies can be given
an allotment without an auction. But the two changes that are being contemplated are (1) that the State Government entities and joint venture
entities between corporations can also be allotted blocks, that means, joint venture entities between Government and private sector can be allotted
blocks and (2) the requirement of being an end user has been removed. These are the two new dimensions of the Coal Act. I will deal with these
two dimensions separately. But I have seven issues which I would like to pose in front of the Minister, through you, and to the Government and
would respectfully require a response on these seven issues.

The first issue has to do with the current coal crisis in the country. India has coal reserves of close to 293 billion tonnes. Out of that the
recoverable reserves are only about 18 billion tonnes. We are today importing coal of 160 million tonnes, which will probably go up to 240 million
tonnes by 2016. Today foreign exchange outgo is of about 16 billion dollars.

Today our power needs are 250 GW. That in the next ten years by 2022 will go to 400 GW. Power demand by 2032 will go to 800 GW. Of this
power requirement 60 per cent has to come from thermal, which means 150 GW today, 240 GW by 2022 and close to 480 GW by 2032. How are we
going to meet this gap in demand? This means that roughly 800 million tonnes of coal capacity is required today and about 1.3 billion by 2022.

Coal production today, Madam Speaker, has increased in the last 10 to 15 years only at a very low compounded annual growth rate of one and
a half to two per cent per annum. The target for the Government, as has been specified, is to reach one billion tonnes of coal production by 2019. My
question was how this was going to be achieved. The Minister in his reply to my question in Parliament last week, very clearly outlined the three
routes by which an additional 500 million tonnes of coal production will come into place. I would like to rebut all of those three assumptions through
three points that I would like to succinctly make.

The first, he said very articulately that 200 million tonnes will come of excess production through this first round of auction. This first round of
production includes 74 mines — Scheduled II and Scheduled III. Ninety million tonnes is ready for production. For 120 million tonnes there is no scope
of production starting from tomorrow. In any case if production starts, the ramp up to a steady state of 210 million tonnes will take seven to eight
years for every single mine. So, that is not going to bear fruit.

His second assumption was that an additional 200 million tonnes of production will come into place through efficiency gains of Coal India. My
question on that issue is that when Coal India's production has grown itself, which is 460 million tonnes today out of 560 million tonnes of total coal
production in the country, only at roughly of one and a half per cent to two per cent per year, if you are going to produce an additional 200 million
tonnes, CIL will have to increase its production rate by 400 per cent to a compounded annual growth rate of close to 8 per cent as opposed to 2 per
cent this year. How is that going to be possible is a question that the Minister must answer this House.

The third assumption he made was that 100 million tonnes will come from opening up of the sector. Even if you open up the sector, a hundred
million tonnes of coal capacity is not going to be possible before 2019. Gestation period of coal mines is close to about seven to eight years. You
have to take environment clearances; you have to take land clearances and that certainly is not going to be possible. Therefore, this Government
must realize that we cannot build castles in the air without our feet being firmly planted on the ground.

There are two types of governments that this country can get. One, that undercommits and overdelivers and the other, that overcommits but
underdelivers. Through you, Madam Speaker, I would like to caution this Government as to what kind of government would they like to be
remembered as, one, that overcommits and underdelivers or, one, that undercommits but overdelivers.



My second issue is to do directly with Coal India. 'The elephant in the coal mine needs reform' as one of the prolific writers in one of the
articles has said a couple of weeks ago.

This Bill talks about Coal India also being allotted blocks. Now, looking at the inefficiency of production of Coal India, are you going to allot
blocks to them without expecting productivity returns? Coal India today produces 80 per cent of India's capacity of coal. The productivity in the coal
sector is judged by output per man-shift. If you look at the open cast mines, Coal India's output per man-shift is close to eleven and a half tonnes,
whereas Government companies in Australia produce close to 75 tonnes.

Similar is the case of underground mines. So, the key issue is to boost CIL's productivity, and that can only be done if we have a production
roadmap and if we monitor efficiency, which is the need of the hour.

The second issue is that we must restructure CIL. We must make sure that their smaller subsidiaries compete with the parent subsidiary, and
that restructuring is a need of the hour.

Finally, on the issue of CIL, the Government is thinking of doing a disinvestment of the company. The Government wants to go ahead on an
embarkation of production roadmap and all of this without having a CMD in place in CIL for the last seven months. Since May of this year there is no
CMD in CIL. The Minister has tried very hard. He has put out an advertisement in the Press for Rs. 1 A% crore to attract people from the private
sector, but there has been no response and you are thinking of going for a disinvestment of a company in the public market without having a CMD in
place. What kind of valuation will you get for that company? I think that you must put in place a CMD as soon as possible so that the importance of
CIL -- from an efficiency point of view -- also gets put in place.

The third issue that I have with regard to this Bill is the changes that are being contemplated in The Coal Mines (Nationalisation) Amendment
Act and The MMDR Act. The reason for this Bill is to be able to auction the national blocks. The changes that are proposed are removal of end-user
requirement, and allowing Central and State Governments to form JVs within them and get blocks allotted. Now, both of these reasons were the
reasons for which the Supreme Court cancelled the blocks allotted. It makes a mockery of the Supreme Court order and in effect this Bill seeks not
only to auction these coal mines, but also seeks to amend The Coal Mines (Nationalisation) Amendment Act, 1976 and The MMDR Act, 1957 without
a full-fledged debate on the floor of this House. If you are intending to auction the 74 blocks of Schedule 2 and Schedule 3, you do not need these
amendments in The Coal Mines (Nationalisation) Amendment Act and The MMDR Act. Therefore, I would urge this Government that if you are
thinking of privatisation of the coal area and you want to create commercial gains and private profiteering in this sector, then that is not going to be
in the national interest over a long-term.

I would also like to respectfully ask the Minister that under the new norms it is not clear whether companies bidding under coal or cement and
steel can use this coal for their own captive power facility or not. This point must be elucidated on.

The fourth area is the issue of coal block swapping. We all understand economics. Efficiency gains through lower transport cost are very very
important. But please understand that through this caveat you are allowing two companies to sell and purchase coal with each other Therefore,
there could be difference in grades; in volume requirements; and it is not clear if only equal volumes of coal will be allowed to be swapped between
two companies or are the two parties going to be allowed to mutually negotiate compensation to adjust for grades and swapping of different
quantity of coal. This point must be clarified.

Chapter V Section 21 also of your Bill states that certain arrangements with other successful bidders can lead to selling of coal in open market
for profit. This must be amended. There is no reason for this clause.

The fifth issue is to do with the prevention of oligopolies. The previous coal policy, which has been followed by successive Governments -- on
that side; on this side; and on every side -- has concentrated ownership of coal reserves in a few business groups. The top 10 allotees bagged close
to 22 per cent of the reserves. It has also been noted that this Government might introduce certain other filters during the auctions, which will
further concentrate ownership in a few hands.

The rules restrict the ownership of coal blocks to a certain group. But we all know that companies form different joint ventures; company
forms different subsidiaries, and under the garb of joint ventures and subsidiaries try to grab many more of the blocks.

My question to the Minister is, what are the policies that you are thinking of in this Bill because it is unclear of how to plug this loophole?

The sixth issue is the effect on the power sector because the power sector takes 80 per cent of the coal of this country. The Coal Secretary
himself on record has said that out of the Schedule II blocks, which are 42, there are not many at all that have been allocated for the power sector.
How can we ensure that sufficient blocks will be there for power and there will be no disruption to the power sector?

The economics of each coal block is very, very different. The NPV analysis is very, very different. The distance from the power plant differs.
Therefore, you will have many of these power companies that will have to go back and renegotiate tariffs with their State Discoms. Would it not be
better, and this is my suggestion that in a regulated sector like power where the end product is regulated, if a lot of these mines were handed over
to a PSU? The PSU then does an MDO to be able to extract coal on a cost-plus basis and is given back to that PSU, and then that coal is sold at CIL
rates to the power companies thereby making sure that the power sector gets the lowest tariff for the end consumer. If this is not done, I am
apprehensive that when companies will bid for captive use, they will get a nod for commercial mining which will follow later, and it will only result in
more crony capitalism going forward.

The seventh issue has to do with many unresolved factors in this Bill. The first, it is not clear in this Bill whether there will be any restriction
on sale or transferring of assets of the acquired coal block by the winning bidder in the future. If the Government puts in this enabling provision and
allows coal block sale in the future, then you could see companies bidding today and selling the assets in the future when commercial mining is
allowed to make supernormal profits.



The second issue is that it is very clearly articulated in the Bill that the block will vest with the bidder only after the land issues are resolved.
This seems to me another instance of putting the cart before the horse. There is a wonderful opportunity here to recast the coal sector. We must
make sure that all permissions are vested in every block — environment permissions, land permissions, and every single permission must be vested
in every block before the auction takes place. Otherwise, like in the past, all your bidders, whether Government companies or end use plants, will be
running around for the next seven years trying to get land permission and environment permission before starting production in their coal blocks.

The third has to do with the timeline that has been talked about by the Ministry. The pricing was supposed to be completed by the 5% of
December; the RFP (Request for Proposals) was supposed to be out by the 8t of December; and the sale was supposed to start by the 9th of

December. We are already today on the 12t of December and we have no idea as to what the progress is with regard to this timeline. Therefore,
we would request the Minister to elucidate on that front as well.

Finally, there are no details about the auction as well. Members in this House are unaware which blocks are going to be put up for auction,
how many blocks will be put up for auction, how many blocks are going to be allotted to Government companies, and how many blocks are going to
be allotted to State Government companies. We would like to be enlightened by the Minister on that issue as well.

In conclusion, I would like to say that it is necessary, that an amendment is required in the coal sector. But it must meet four objectives —
objective No. 1, we must reduce the coal deficit; objective No. 2, we must make the mining process much more scientific and cost efficient;
objective No. 3, we must make sure that the input prices are the lowest for the regulated sectors. We must make sure that there is not a cascading
effect on the end consumers, on the poor of this country. Poor people must get electricity prices at the lowest possible rate so that they can prosper
in our country.

Finally also, we must talk about improving the standards for the workers in our coal mines. There is not a single line in this Bill about the
workers of our coal mines. Their blood, their toil, their sweat takes out this black gold with which our country is progressing economically. But
there is not a single line in this Bill about thousands and lakhs of our coal workers in our coal mines and their development and their progress.

So, I would like to say that in this coal policy, it is very clear that we must have one policy for the regulated sector and another policy for the
unregulated sector. For the regulated sector, we must set a ceiling price with a reverse auction. For the unregulated sector, it must be a full-
fledged auction with the revenue maximising auction process. According to me, there is no reason even to give Government Companies blocks on
allotment which do not have specific end-user requirements.

Therefore, at this point of time, Madam Speaker, there should be no amendments to the Coal Mine Nationalisation Act, there should be no
amendments to the MMDR Act because the auction allotment of Schedules II and III blocks can proceed without any amendments to both the Acts.
The amendment, according to me, should be acceptable for the inclusion of State Government companies, should be acceptable for joint ventures
between two Government Companies but certainly is not acceptable for the removal of end-user requirement and for the inclusion of joint ventures
of Private Companies that will lead to profiteering and privatisation of the Coal Sector.

This Bill, according to us, must be sent to the Standing Committee for their opinion/views before it is passed in this House.

Madam Speaker, it has always been the policy with regard to any Bill. It must go to the related Standing Committee before it is brought to the
House for passing.

So, at the end, Madam Speaker, this Bill needs to pay respect also to the Supreme Court Order, not only to the Legislature. I cannot see how
we are going to reach a capacity of one billion tonnes per annum by 2019. It is very clear that we must set up separate markets, build capacity in
Government to make sure that they contract, regulate and supervise the coal. It must be a well-thought out process and not a simple leap of faith
as thought of in this Bill.

SHRI A. ARUNMOZHITHEVAN (CUDDALORE): Madam Speaker, I thank the Chair for giving me an opportunity to speak on this important Bill which
seeks to protect the national interest in utilizing coal resources. I am a humble soldier of AIADMK Party led by our beloved leader, Puratchi Thalaivi
Amma, who has taken keen interest to protect the welfare of the workers in the Nevyeli Coal Mines in Tamil Nadu, making it clear that the workforce
is the more important resource of the country.

This Bill is aimed at saving a situation that has arisen due to the directions of the Supreme Court that had found allocation of coal blocks from
1993 to be arbitrary and illegal in many cases. It would not be out of place to point out here the largest scam, the coalgate scam, which again drew
the attention of the hon. Supreme Court like 2G Scam. Here also, some political figures were involved. As far as Tamil Nadu is concerned, a former
Union Minister belongs to DMK Party is found to be involved in the arbitrary allocation of coal mines. As a joint venture with a company, this Minister
got allotted coal block and sold it away to another firm making a big money. The hon. Supreme Court has also condemned this kind of corrupt
practices. That is why, the hon. Supreme court cancelled the allocation of 204 coal blocks. Here, I would like to urge upon the Government to plead
for restoring the allocation made to public sector undertakings of the State Governments like Tamil Nadu Electricity Board.

Both our natural resources and our workforce must get adequate protection from the fallout of the closure of some mines in the light of the
Supreme Court's Order. So, the Government had to make some interim arrangements to keep the production going on. An Ordinance was passed in
this regard.

Now hon. Coal Minister, Shri Piyush Goyal, has introduced the Bill that seeks to replace the Ordinance. He explained that the Government is



keen to overcome the challenges arising out of the cancellation of allocation. He stated that the disruption in the employment opportunities created
by the coal mining industries must be attended to. I welcome that part of the observation of the Minister that workers' interest will be taken care of.
This must be followed all over the country in every mine, be it in the public sector or in the private sector.

The Supreme Court has observed that the natural resources are the public property and must be utilised rationally. Mining activities especially
in the coal sector must be proportionate to the coal requirements of various industrial sectors like power generation, steel and cement production.
With the passing of the Bill, the Central Government will be granting explorative permit, perspective licence or mining lease in respect of any area
containing coal or lignite. Coordinated and scientific development and utilisation of resources consistent with the growing requirements of the
country will rationalise coal and lignite mines and prescribe the details of mines and other conditions. The Bill becomes necessary to overcome the
legal hurdles that may crop up later after the expiry of lease period. The Bill proposes to give permits to a government company or corporation or a
joint venture company to carry on coal mining operations in India.

At this point of time, I would like to lay stress that the Government must ensure that either the Central Government or State Governments are
the party in such joint venture companies when private players are also allowed to apply for allocation of coal mines.

Either the Central Government or the State Government must have a hand in the operation of coal mines. The shares of public sector
undertakings especially the coal units profitably performing as Navaratna companies must not be sold to private players. That is why during the
previous regime at the Centre led by the Congress Party, the shares of profit-making Neyveli Lignite Corporation (NLC) were about to be sold to
private people. Many attempts were made by the previous government to sell the shares to private companies which may affect the interests of
workers.

Our beloved leader, Makkal Mudhalvar, Puratchi Thalaivi, Amma then positively intervened. In order to protect the interests of the working
class, our beloved and kind-hearted leader Puratchi Thalaivi Amma made the Centre to yield to and to sell five per cent of the total shares which are
about to be shed by the Union Government then. The Government of Tamil Nadu led by our dynamic leader Amma purchased those five per cent of
shares thereby claiming a stake in the efficient running of NLC. I would like to say in Tamil that Suyanalavadhigalidamirundhu NLCyai kappatriyavar
Puratchi Thalaivi Amma. That means, Puratchi Thalaivi Amma has saved the NLC from selfish people,

At this point of time, I urge upon the Centre, especially the Ministry of Coal, to go in for compensatory measures to benefit the local
population in areas where coal mining activities go on. NLC is in my Constituency Cuddalore. In Cuddalore and its surrounding areas the water table
has drastically fallen down giving rise to acute drinking water crisis. Since this had occurred due to the extensive mining activity carried out by NLC,
this profit-making public sector company itself must come forward on its own to make efforts to expand water resources in these areas. If need be,
necessary funds may be set apart. People whose lands have been acquired for mining purposes by NLC have to be duly compensated with alternative
sites and employment opportunities. Suitable compensation may be paid without undue delay.

I urge upon the Coal Minister to see that the contract labourers who are working with the NLC for a number of years have job security and
their just demands must meet with justice at the hands of the Central Government.

I urge upon the Government to be careful in dealing with natural resources. They should not needlessly fall into the hands of private players.

SHRI KALYAN BANERJEE (SREERAMPUR): Today, we are discussing about the Coal Mines Special Provisions Bill 2014. This is going to be legislated

because of the order of the hon. Supreme Court on 25" of August, 2014 whereby the hon. Supreme Court quashed allotment of all coal blocks
because the Screening Committee from 1993 to 2009 allotted coal blocks in an arbitrary manner. Sir, I was the Chairman of the coal related

Standing Committee in the 15t Lok Sabha and I remember some of the Members of that Committee are also here in this Lok Sabha. That
Committee, at least one and a half year before the delivery of this judgment, had said before the hon. Supreme Court that all allotments from 1993
to 2009 were illegal and arbitrary. The Committee also made recommendation that so far the mines where coal extractions have not yet been
started, that coal blocks should be cancelled and immediately a policy should be formulated by the Government as regards distribution of the coal
blocks. Unfortunately, the then Government did not adhere to such recommendation and naturally the judgment of the hon. Supreme Court came on

25t August 2014.

Sir, we were all the time in favour of distribution of State largesse on a transparent system and no doubt auction is one of the transparent
system. But in 2G scam, when it came before the hon. Supreme Court, the Supreme Court said that auction is not the only criteria for distribution of
natural resources. Why I am saying this is because today we are mostly concerned about the power sector. Power sector consumes 80 per cent of
the coal for supply of energy and we get the electricity all over the country from there. Now, the Government should have formulated a policy, even
without going into the auction, for distribution of coal to the core sectors, namely power, steel, cement etc.

However, the Government has chosen to go for auction for all the sectors; auction is the most transparent system and I fully support this. But
the object of the Act is to keep supply to the core sectors which are said to be the specified end-use under section 3 (v). I do not find that really
under the scheme of this Bill, these sectors are benefitted. Micro and mini are there; micro is specified end-use, but if I go for mini, like cement,
electricity, washing of coal, etc. they are no clear policies laid down, except in section 5. I will come to section 5 later. Section 4 is a general section
— whoever comes for action, if he bids and successful in the auction, then he will get it.

Now, the question is how a cement industry can compete with a power industry when it comes under section 4? How can a cement industry
compete with an iron industry under section 4, leave alone section 5? If I take section 5, through you, I want to place before the Government that
section 5 gives discretionary power and section 4 gives mandatory power. So, a power industry will get coal supply solely on the basis of discretion
of the Central Government. Only if the Central Government exercises its discretion, it will get it, and not as a matter of right the core industries will



get coal automatically. So, this is my first objection. Why am I objecting to it? Where are you ensuring supply of coal to all the power industries?
That is the most predominant question which the country is passing through today. How will the power industry get coal? Where is the scheme of
the Act, which ensures supply of coal to all the power industries for generation of power, that has not been specified? That is my first objection. Why
is it so? If electricity is not there, then everybody has to suffer Where is the scheme of the Act? I could not understand that you are having a PSU
like steel industry like SAIL. Where have you ensured that your PSUs will get supply of coal without any hindrance, without depending upon anybody?
Where is that?

The Central PSUs like SAIL have to stand like all other private steel industries. Why are you equating the CPSUs with the private ones? After
all, it is a nationalized company, a Government company. They must get priority; they must get privilege in supply of coal. That is my second
objection. Why are you not doing it?

Our beloved later Prime Minister, Smt. Indira Gandhi nationalized coal. That is how, coal has come here. From 1972 to 2014, for decades after
decades, after putting hard labour, the coal miners today have built up the coal industries. There may be some stray incidents of some faults. But I
must say that the Coal India and its subsidiaries have delivered good result in the country itself. They have built it; they have run the country for long
years. Why are you going in for privatization? This is your company. Why are you not giving coal to the Coal India and its subsidiaries? It is a Central
Government company. You may formulate a policy. The Supreme Court has not said that in future all coal blocks will have to be allocated through
auction. Why have you not formulated a policy? Why are you not strengthening the Coal India and its subsidiaries? Why are you not giving coal
blocks to the Coal India and its subsidiaries? You should formulate a policy to supply coal to the core companies from where others can get their
supply. There is the uncertainty of getting coal for the iron and steel company, power and cement industry. This is the grave concern so far as my
Party is concerned.

I was talking to the Minister of coal just a few minutes back. He asked me as to why we are opposing it as our State will get the money. I
may tell the hon. Minister through you, Sir, that mines are the properties of the States. So far as coal is concerned, this Parliament is enacting the
law which gives power to the Central Government otherwise mines are the properties of the States. You are not giving any charity. I would like to
remind the hon. Minister that he is not giving any charity to the State Government. He is rather making money from the State Governments'
property and is trying to be benevolent to the State Governments.

The Centre should create a positive situation by ensuring uninterrupted supply of coal which will instil confidence in the core industries. This
Government has no scheme of supplying uninterrupted coal. This confidence must be there.  Today, all the industrialists of the core industries are
thinking whether they will get the coal or not. This confidence is lacking because of the policies of the Government. The Government has to ensure
that the Indian core industries get the coal. You cannot gain anything from FDI. This will have a disastrous impact in future. You may get some
gains from some industrialists but this will be at the cost of the poor people of this country. FDI will bring disastrous effects in our country.

Why did you not consult associations like CII, FICCI or Bengal Chamber of Commerce, Kolkata Chamber of Commerce, Bihar Chamber of
Commerce, UP Chamber of Commerce and Odisha Chamber of Commerce? I remember when the Indian Mines and Minerals Bill came before the
House, it was sent to the Standing Committee which considered it for long one year. We, in the Committee, gave a chance of hearing to everyone.
You are bringing such a big legislation without consulting those who will be the real sufferers. The attempts made through this legislation will
destroy our economy.

You are only interested in FDI. You do not want to protect the interest of our Indian industrialists. The attempt to bring FDI in all spheres of
life is having disastrous effect in our country. You do not have any scheme to monitor supply of coal. You have brought the legislation. I would like
to know from the hon. Minister, through you, where is the scheme or provision to monitor coal supply. I must thank Shri Scindia who has also made
this point. If the existing companies do not get coal where is the scope to monitor it? Why are you not giving coal blocks to Coal India and its
subsidiaries? I have already said that the Supreme Court did not say that all coal blocks should be allocated by auction. It is the Government's
wisdom.
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I appreciate that but why only auction? You could have framed a policy, at least, for the coal-based companies for giving coal through the Central
Government Companies. If it had been done, it would have ensured coal to them.

There is no security or facility for the workers in this entire Act. It does not speak anything about the workers. The owners mint money at
the cost of poor labourers. What is their security in this Act?

The Coal India and other industries are having JBCCI (Joint Bipartite Committee). They entered into an agreement which speaks about the
conditions of service and improvement in service of all the coal workers. What is your intention about this? Will you try to bring all the workers of
coal blocks which will be allotted to other industries under JBCCI? Will you extend the benefit of JBCCI to those workers also? Will you kindly tell us
what will be their fate? Are they going to be governed only by the State laws?

Then, within the specified end-use, another industry should have been included. I would request the Minister to kindly include gas sector
also. As regards production of gas through coal, in other countries like Australia, gas is one of the products which is being produced through coal.
You kindly include it and also give some concession to such industries.

So far as monetary benefit is concerned, I have already said that the Central Government is not doing any charity. At the end, I would say
that unless the core industries are secured, this legislation cannot get its life in future days. One day, it would create suspicion among all the
industrialists of our country.

With this, I would make a request that this Bill should be referred to the Standing Committee. It is a very important Bill and it needs a
thorough discussion.



HON. DEPUTY SPEAKER: Hon. Members, there would not be any lunch break today and we would continue this debate.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I thank you for this opportunity.

As you are aware, I come from the State of Odisha and this State alone holds 26 per cent of the total coal reserves of the subcontinent of
India.

At the outset, I would like to start by quoting the former Comptroller and Auditor General of India, Shri Vinod Rai, from his book Not Just an
Accountant page 157 wherein, this very able and honest executive has written a very interesting line:

"The coal mining saga is a remarkable case study of people in power who, when provided the mantle to lead, faltered the moment a
challenge arose."

This itself is self-explanatory. I would assume that it is not speaking about the past, about what dirty linen has been washed in public in recent years
and about what these people did. It just does not apply to the UPA. It could very well apply to the NDA also if they are not careful because what the
UPA did we only came to know about it during their second term. If this gentleman and an able Minister again becomes a Minister in the next term,
then probably we will also hear things that will not be so savoury for all of us.

The recent controversies about the coal block allocations have been a great help in shedding light not only on the wrong doings of certain
political bosses but also on very serious deficiencies that have been an integral part of this extremely important and core sector of any economy for
that matter. I feel more and more convinced listening to everybody talk that the present discourse has not really tried to identify any of the
fundamental challenges that the coal sector faces in India and how these challenges could be overcome. We all know that 70 per cent of our power
is coal-fired and so 70 per cent of the electricity produced in this country is from coal. Coal is a natural resource which, let us not for a moment
forget, belongs to the people of India collectively. The nation's natural resources should and must subscribe to the theory of public good.

Sir, T would like to rush through a few points because everybody in the House had not had lunch and I would not like to be an impediment in
that. The first point is that there is an organisation called the CMPDI about which the hon. Minister would be well aware. The interesting point is
that the CMPDI is our sole assessor of how much coal reserves are lying underground, whether it is surface mining or deep mining does not matter,
whether it is Meghalaya or Odisha does not matter, CMPDI is the only organisation. That organisation till today, till the moment we are discussing
this Bill, has not even bothered to adopt international standards by which countries all over the world assess their coal reserves. There is this United
Nations Framework Classification and CMPDI is not adopting that method to assess the coal reserves. It is funny to know that while we are being
informed of what reserves a certain coal block contains, the fact is that suppose that coal block has been mined earlier and a certain portion of that
block has been taken out, CMPDI does not renew and update its records. Therefore, we are going in for a bidding process or an allotment process
basing on records and data of reserves provided by CMPDI which are not really updated and which are not even correct according to international
standards. What we are really doing is waiving a stick in the dark not knowing what we are really dealing with. It is also an injustice towards the
person who would bid and who would eventually get the block.

The second point is that there is belligerence with which a thought is being pushed forward that all the regional Parties and the regional
politicians should keep quiet primarily because the proceeds of the bids will go to the State Governments. It is a very good move. I am not decrying
that. I am not deriding that move.

But, Sir, the fact is that the mine in totality is huge. The bid will be for a certain amount now. They are not going in for millions of tonnes to
be bid at one-go. It will be a certain percentage. Later on, it is expected or it is being told that it is not a part of this Bill. It will be an administrative
order saying that the State Governments will be the beneficiaries of the accrual of all funds that will become part of the State Exchequer because the
Centre will not ask for a share out of it. Therefore, the States will get a lot of money which is not true. We all know how India operates. We all
know that if this Government does something and if this hon. Minister takes a decision, it is possible that, in this very Government also, another
Minister who may become a Home Minister tomorrow and another Minister comes here, this thing will change. Therefore, there is no guarantee that
this belligerence with which this thought is being pushed like "Shut up! Take this, it is coming your way. " is not acceptable. It is not the truth. This
will only be a time bound thing and something to keep us quiet. In other words, like how we talk to kids, it is a lolly pop.

I would go one step further. I would request the Government through the hon. Minister that they should consider making this a part of the Bill,
a part of the law, so that in case somebody else tries to play mischief with this aspect later on, they will have to come back to Parliament or this
House to amend the law. Then, whoever is there in the House can take a wise decision on the matter.

The third point which I would like to make is like this. Suppose a person X' or company 'X' was allotted land on a discretionary mode by the
previous Government which we find that the honourable Supreme Court has cancelled and has given it back to the Government saying to use their
brains, be judicious, properly re-allocate through tender or bids or through a transparent process and give it to the new player.

Suppose Company 'X' had got it and now, it will go to company 'Y'. We have to take into account that company 'X' was allocated a certain
piece of land which the State Government's Revenue Department had pointed out that the land was given from 'X' to 'Y' and this is the plot of land.
That entity or company had bought the land and the registered sale deeds are in the name of company 'X'. Now, afresh, you are going to re-allocate
those 200 and odd coal blocks to somebody else. Let us assume for a moment that it does not go back to company 'X' saying that they have a fall-
out in their negotiations and that they do not manage to get what they want and so, you may not give it to 'X' and you give it to Y.



Now, there is no mention of this point in the Bill. What happens to the land of which company 'X' is the legal owner? It is because the
registered deeds are in the name of company 'X'. The Bill does not address this aspect.

Acquisition was made according to the old Land Acquisition Act. Now this august House has passed a new Land Acquisition Act. If you want
the land back, then you have to go according to the new Land Acquisition Act. Then the question will come up as to whether the original owner from
whom you had acquired the land earlier will have a role in this or you are going to throw him to the wolves and not bother about it.

These up-for-grab mines — this is how I am trying to label them as — have been divided into three Schedules. Schedule I consists of all
mines whose licences have been cancelled and Schedule II has 42 mines that are producing or were close to producing coal. Schedule III consists of
mines in which the end use is already specified.

1t is interesting to note the end use definitions. What is the end use definition? The first is the production of iron and steel. It is fine and
accepted.

Second is regarding generation of power. That also is acceptable. Third and the fourth are very interesting. Third is regarding washing of coal
obtained from a mine. What does that mean? That company 'X' takes a block, puts up a washeries where coal goes, water is injected at high speed
and all the mud is washed away and the good coal comes out. You must have seen coal washeries, Mr. Deputy-Speaker. I have so many of those
washeries in my constituency. We have a block which is adjoining my constituency called Chendipadha where two State Governments, Maharashtra
and Gujarat, have been allotted coal block. The company that they have registered is called Mahaguj. The coal extraction and washing for Mahaguj
has been given to a not so well-known company, called Adani. So, what will happen now? You do not know Adani. We know a lot many more things.
&€} (Interruptions) Nobody knows Adani. We know only Birla and Tata. We do not know anybody else. They are out. Because it has a coal washery
now, this third thing — very surreptitiously and innocuously — has been put in such a way that washery owner becomes an end user. It means, in
simpler terms, when you give your shirt or trousers to your laundry man, he washes it and then he wears it. So, when you come next time to
Parliament, you will see your dghobi walking wearing your clothes and you cannot object because he is the rightful owner because the law says that
the 'owner of a washery' is an end user. So, somebody who washes the coal becomes the end user.

Then, there is cement, which is also acceptable. We have no problems on that.

Final 'end use' definition is again suspicious. It is said, 'any other use as specified by the Central Government'. So, what you are doing is that
you are keeping a huge door open for your discretionary practices, where you will decide what will be the 'end use'. It is only for five years that they
can decide. Six months have gone, so they are left with only four and half years. But this property, this wealth, etc. belongs to the nation.

So, I would suggest to the hon. Minister and the Government that they should be very clear as to what they think is the 'end use' in all its
definitions. There should be no ambiguity left.

It is true that the Supreme Court judgement of canceling all coal block allocations since 1993 has hit the Government hard and we do need
immediate reforms in this sector. There is no denying that factor. The question is, whether this new Bill that the Government has put forward is a
long-term solution or it is just a Band Aid to tide over this particular difficulty of taking the wealth from 'X' and giving it to 'Y". Like the earlier Textiles
Bill, in this Coal Mines (Special Provisions) Bill, 2014 too, the Government has tried to thwart the very essence of the judgement of the hon. Supreme
Court.

The recent coal scam only proves that a lot of people have been eyeing this huge wealth for their private benefit and to control the prices of
this resource in the market.

I have a few questions for the Government. ...(Interruptions)
HON. DEPUTY-SPEAKER: Put the questions.

SHRI TATHAGATA SATPATHY : In what manner will the coal block be allocated? Will all mines of all the three groups go on auction or will some of
them be allocated by the Government? Who will they go to? In other words, the plot of this whole movie is to limit the eligibility of the bidders. So,
instead of not knowing who it goes to, you limit it at this end as to who all can bid. The powers that be will certainly decide who gets the cake and
sadly who eats it too. They will control which players will win the bids or allocations and corner the huge profits that will accrue.

After being allocated, what can the allottee do with it? There is a great ambiguity in this respect. Most recent developments indicate China's
decade-old coal boom seems to be over. O ffering new hopes for global climate protection. The hon. Minister is very well aware that the Bhagavad
Gita, which we thought was the great scripture, could only get international recognition or could only become a super-star as a literature when our
hon. Prime Minister gifted it to the hon. President of the United States Frederick Barack Obama. Once Mr. Obama got that book, the real worth of
the Gita was obviously known to everybody and we also decided that it should be the national scripture, it should be the national book of the
country.

If that be so, we will also have to take into account that the White House under Mr. Obama has recently sent strong signals to the world that
it is more committed than ever to reducing carbon emission which is a huge change in the U.S. Policy. They were also hedging about this. If that be
s0, will our Coal Policy not follow the example of the Bhagavad Gita being gifted to Mr. Obama and thereby gain international stature? Observed in
this light, our coal reserves may not get time enough to be used for long in view of the fragile global environmental situation.

So, Sir, again coming back to the State issue whether the funds would go to the States, it may so happen that we will have enough coal
reserves but the global pressure would be so much that the thermal power plants may not have a very long life, not even the 30 years that are
being predicted now.

What is the objective of auctioning coal blocks? Sir, the questioning is continuing. This is a very basic question and people may ask about it.



HON. DEPUTY-SPEAKER: There must be an end to your speech. You cannot go on continuing with this. Somewhere, you must end.

SHRI TATHAGATA SATPATHY : I have only a few points to make. The Government is proposing e-auction as if e-auction is the only panacea to all

evils of corruption. E-auction is something which the whole country and all these ladies and gentlemen have had the great opportunity to sit here
basing on one e-auction of the 2G spectrum. Let us not tom tom e-auction. It is not the panacea to all the evils. It will not clear us of corruption
charges. How do we also ensure that the person who is bidding, the intentions are legitimate of that person? The companies that wish to participate
in this auction will need to comply with the numerous conditions put forward by the Government. By simple logic, the eligible candidates will be far
and few. That does not really sound fair. If the Government wants to privatize coal, then, why micro-manage the auction? They are getting into so
many details with their micro managing the whole auction process. The goal is to privatize. But they are going about it in such a way that it will be
privatized but only to those select few whom they wish to give it to....(Inferruptions) 1 will not specify who "they" mean? But it may be Delhi; it
could be Jhandewalan; it could be Kolkata and it will be anywhere, it could even be Chennai. Is the Government keeping a watch on bidding
companies and their subsidiaries to ensure that oligopoly is not formed in the coal sector? The captive coal block allocation policy of the previous
Government concentrated the ownership of coal reserves among a few business groups, skewing industry dynamics in their favour. Interestingly, the

top 10 allottees bagged 22 per cent of national coal reserves. The Ordinance has retained that captive policy. There is no qualitative change. So, we
will again go from "X" into the pockets of "Y". It will not be for the people.

Sir, I will wind up now. In the interest of the companies whose coal blocks have been cancelled, I would say that many of them have bought
land. For example, in Odisha, we have a Government organization called the Industrial Infrastructure Development Corporation of Odisha. It behaves
as a middleman or as a facilitator — that is a better word — between a company wanting to operate a coal mine and the land owners. It buys the
land, it gives them the demarcation, and does everything, and hands over the parcel of land. In the process, it charges 12 per cent service charges.
Suppose the company loses this, the Bill does not address such problems as to who will pay that money which had been paid to an intermediary or
interlocutor like IIDCO. Many companies have done this. Suppose the Government fixes the price of Rs.10 lakh per acre; they have paid ex-gratia
payment of another Rs.10 lakh. So, it comes to Rs.20 lakh per acre. That also the Bill does not address.

I would think that this Bill should not be hurried through. I would also support the hon. Minister, and if he so likes, I would like that this Bill be
referred to the Standing Committee. Let us not put in any ego problem with this. It is for the nation's well-being. The Minister has all good
intentions. I am sure of it. He is a young person. May God bless him! Let him please think about this; let it not be partisan. ...(Interruptions)
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SHRI M. MURLI MOHAN (RAJAHMUNDRY): Mr. Deputy Speaker, Sir, I thank you very much for giving me an opportunity to speak in this august



House on the very important Coal Mines (Special Provisions) Bill, 2014.

I understand that over 6,185 million tonnes of hard coal is currently produced worldwide. Coal with a proven reserve of 860 billion tonnes is
mined throughout the world. There are five largest coal producing countries in the world namely, China, USA, India, Australia and South Africa.

India is the third largest producer of coal in the world. However, the country's domestic consumption is large and as a result, India imports
coal to meet the needs of power companies, steel mills and cement producers. Furthermore, non-coking coal reserves make up about 85 per cent
while coking coal reserves make up for the remaining 15 per cent.

Coal plays a pivotal role in the economic development of the nation. In recent years, we have witnessed significant economic growth and
growing industrial development. Coal continues to play an important role in supplying energy to the power generation sector and a large number of
other industries. Over the past three decades, both coal production and consumption have increased dramatically.

Sir, I would like to fully support the Bill introduced by the hon. Minister. We have seen during the tenure of the past Government how the
allocation of coal mines has lead to huge amount of corruption ultimately forcing the Supreme Court to come in and cancel the allocations. The coal
scam was so serious that there were allegations of the Prime Minister's Office being involved during the past Government. That is why it is important
to clean up the mess left by the previous Government.

I am happy that the present Government led by Shri Narendra Modi jiis going in that direction. This Bill is a bold step by the NDA Government
and I, on behalf of myself, our Telugu Desam Party and our leader Shri Nara Chandra Babu Naidu, offer our support.

While we pass this Bill, I would also like to express some concerns regarding this Bill. Through this Ordinance, coal would be mined for
commercial use and sold for profit. Once 130 of the mines listed in the First Schedule are allotted to companies — not into power, cement, steel or
industries — with the Government retaining the captive dispensation, the risk of coal reserves concentrated among a few groups remains. The
Ordinance says the Government might introduce other filters during auctions like the quantum of investment made.

I would like to mention that the Government is expressing its intention to auction all 204 cancelled coal blocks in the immediate future; the
threat of avoidable environment damage remains. According to the Coal Controller's Provisional Coal Statistics (2009-10), the peak rated capacity of
all captive blocks allotted by March 2010, which should come into production by 2015, was 705.8 million metric tonnes per year.

I would also like to draw the kind attention of the august House towards the environmental pollution. India imported 110 MT of coal in 2013-
14. In other words, India could end up opening many more mines than it needs. Also, the Ordinance says that companies will be allowed to supply
coal from their mines to multiple end-use plants, which is likely to lead to an intensification of mining in these areas.

As I conclude, I would like to say that this Bill has brought to auction coal blocks through competitive bidding as a measure to boost
production and introduce transparency in coal mining. This will also generate additional revenue to the Government, improving the economic activity
in the country. The power deficit of the country would be addressed thereby lighting up the homes of millions of Indians. I also hope that the Bill
would go a long way in generating employment to the vast sections of youth in the country.

There is one 800 MW thermal plant in Vijayawada which was proposed in 2012. This plant is built with super critical technology which is
highly efficient and environment friendly. Coal linkage is still awaited. I hope the Coal Minister considers this request as early as possible.

With these words, I support the Bill. Thank you very much, Sir.

SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Thank you very much, Sir, for the opportunity to put forth my views on the Coal Mines (Special
Provisions) Bill, 2014.

At the outset, I would like to say that the coal sector in India, in the past few years, has been subject to various controversies and issues
which raise the uneasy questions on overall governance of this sector. So, in this view, I am sure, this Bill is a welcome move. We all knew about
the murkiness that had happened with the coalgate scam and it is termed as mother of all scams in India today, unfortunately, and it brought a very
bad name to our country internationally.

Now, through this Coal Bill and through the intervention of the hon. Supreme Court, the Government is trying to make some corrections to the
image of the country as well as to address the energy crisis of the country. But, I am really afraid, in the guise of following the Supreme Court Order
and in the guise of making sure that the energy crisis in India ends, the Government is also attempting to denationalize coal. This is not only my
concern; this is the concern of the country today. The labour at large, the workers in the coal mines at large are also worried about this particular
factor.

Particularly, if we want to allocate the coal mines that were cancelled by the Supreme Court, we could have directly done it without amending
either the Coal Mines Act or the Mines and Minerals Development Act. We need not touch these two Acts to actually allocate whichever are
cancelled by the Supreme Court. But, today the Government has come here to the Lok Sabha with huge mandate.

They do not have to do things like that. In the guise of doing something, they are trying to attempt something else. Particularly, in my area,
there is Singareni coal collieries. We have 70,000 workers in the coal fields. I am very proud today that they are the most efficient workers in the
entire country. Our coal output, compared to international coal output, is definitely less but in the entire country, Singareni's coal output is much
better.

If we have to talk about the Coal Mines (Nationalisation) Act, 1973, if you would have amended that Act, the mother Act, directly, then we



would have discussed about the miners' welfare and the various benefits and schemes that they should get. But now, it seems that we are only
talking about these 204 mines and their allocation. Unfortunately, there is not even a single line about the miners and their welfare. I am really
afraid, as a daughter of this soil and as a citizen of this country, that if we are going to privatise these mines, we have always seen that private
companies weaken the unions. They do not talk about the welfare of the workers. If we will denationalise them, then who is going to take care of
the welfare of miners?

Even today, in companies like Singareni and Coal India where the OB contract is taken by the private people, they do not adhere to the Wage
Board or the wages given by Coal India. We are not able to do anything to them because they have many rules and regulations. But tomorrow if we
open the flood gates to denationalise coal, how are we going to face that situation? There is a lot of coal across the country especially in North
India, Tamil Nadu and Telangana. Lakhs of miners are dependant on this. How are we going to take care of this? I would like to request the hon.
Minister to address this issue.

I know that today our country is facing acute shortage of coal. We have an installed capacity of 250 gigawatts and we are only meeting 160
gigawatts. I understand that. We need to mine about 776 million tones of coal and we are not able to do that. I also understand that. We know
that today the thermal power plants, installed in our country, are to have reserves of about 10 to 15 days. But they are not able to maintain that.
They only have six days' capacity. We understand the crisis and the emergency. We want the Government to go ahead and bring reforms instead of
selling Coal India. It is a profit making company. Why do you want to disinvest that? This Bill does not talk about any of that. That is the concern
and the main worry.

Sir, with the popular mandate T & FeaTHART T STl oF FGT ot R faRarT feam| st & =AY e, we have trusted him and gave him
the mandate. Not only that, coal and other natural resources are not ours. There is a saying that natural resources of any country are not given to
us by our parents but they are given to us by our children. We are supposed to take care of our future generations.

I would like to bring the attention of the hon. Minister to Schedule IV. It says;

"a company or a joint venture company formed by two or more companies, may carry on coal mining operations in India, in any form
either for own consumption, sale or for any other purpose in accordance with the prospecting licencea€ "

What does this mean? Why do we have to be so open-ended? Are we opening doors for exports because coal exports, till now, were very
marginal? Now, today, when we do not define as to what is the end use, as Satpathy ji was saying, tomorrow if these companies are going to start
exporting, how are we going to fact that situation? Please think about it. This is not my issue. I have coal mines in my State but I have no politics to
do in this because when the iron ore was mined, you do remember the border between Andhra and Karnataka was wiped out because of some
private interests. Until the hon. Supreme Court came in and banned the iron exports, our local steel industry did not have iron to get steel.
Tomorrow, if you do not put a ban on export, then how are we going to face the crisis? This is a serious concern. This is a grave concern. Today,
whatever we do, we say & 3RS ST 3TEST A &, 8 Wil 3 36T Al &1 But today, both the countries are saving their natural resources.
They are importing. EHRY TolcelT STcll &, Tolce T SHEEAT &, 8 IS SFAIE #78T T ITTaT, HN TIH Sciell UET 181 &, oifdhet S 9% Tl R 9 e
Y AT &, 39 W 38 ¢ & §& 3 RSN & 39K ST ol 1 330 & 18T Sile &31 o this is not right. We will not be justifying this. FIEY ST 9T g4
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Al TS §1 &7 SR-SR 393 ST & 1T =ld g 1o, kindly ban exports as a part of this Bill. The welfare of the workers has to be the prime
concern. Kindly think about it.

I have to make one last point. A &1 & & 3 31 Uah &I alekd! & fah IR St ToRTIaAT 3 &, 3T 51 de-515aT 3 Tl 37 SiRess

X T &1, kindly do consider Singareni. Also allocate mines to Singareni on a priority basis.

Thank you so much. Jai Telangana.

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Hon. Chairperson, Sir, I would like to thank you for giving me this opportunity.

I am hailing from that part of the country where we do not have coal but definitely we are very much concerned about coal because coal
contributes to the economy of our country and thousands of workers are associated with coal.

Sir, to raise the concern of our economy and also our workers, I would like to supplement the discussion with certain points. The previous four
speakers, Shri Scindia, Shri Banerjee, Shri Satpathy and just now, my colleague, Shrimati Kavita have made very important points. I think, the hon.
Minister has definitely noted down all these points. This has facilitated me. I will not repeat those points but I will have to just mention some other
points.

Let us go back to pre-nationalization of coal mines, that is, before 1973. Why was it necessitated to nationalize coal mines? It was because
that before 1973, coal was extracted in different ways. The assets were not taken care of for a longer run, and very particularly, the plight of
thousands of workers was treated very slavishly. In those days, other industries like power generation, steel, etc. were suffering due to the dearth
of supply of coal. That is why, coal mines were nationalized, broadly disciplined and the welfare of the workers, though not in all respects, improved
through certain steps. Since then it was doing well.



Of course, there are weaknesses. Many data have been mentioned here to prove that still there is deficit for our steel, power generation,
etc. The solution may be that the Coal India Limited may be restructured in such a way by inducting more technology, skill, etc. to improve the
working condition of the miners but we have not seen to that extent. Rather, the plight of the workers got deteriorated.

Now, as it has been rightly said, under the guise of this Bill, actually through this PPP route and Foreign Direct Investment, scope has been
given to the private players and indiscriminate looters.

Again I will like to mention that in 1999 there was an amendment for captive plants unit. Why is it? It is because we are suffering from the
energy deficit and we shall have to generate more power. That is why some captive plants were given power. Simultaneously, about 246 coal
blocks were allotted. If I go by the facts, what happened to that? Those who were there with the objective of indiscriminate loading have done
something. But in most of the cases, the hon. Supreme Court had to intervene, as the coal scam happened. So many things have been talked
about. It has been seen that in most of the blocks which were allotted, no production has started yet and they are lying idle.

That is why, Sir, instead of strengthening the CIL, a public sector undertaking, they are thinking of denationalisation of these mines, which are
our assets. We cannot be in agreement with that.

There is another very important aspect. The black gold is lying in about 32 districts of our country. It is in West Bengal, Jharkhand,
Telangana, Chhattisgarh. These 32 districts are the districts, where a majority of people living is tribal community. But in this proposed Amendment,
there is not a single line or a word about them. If these blocks are leased out, hundreds and thousands of families will have to be rehabilitated.
What would be their fate? What kind of compensation or rehabilitation would be provided to them? Everything is absent in this Amendment Bill.
Then, it would clash with the Forest Rights Act also, which was enacted by this very august House. But in this regard, this Amendment is mum.

Sir, in the year 2002, during the regime of NDA Government, Respected Atal Behari Vajpayee was the Prime Minister of India. In those days
also, there was an attempt to totally privatise the coal sector. But that move was opposed by all the trade unions including the BMS, which belongs
to the present Ruling Party. The BMS was opposed to that. Though there were some manipulations going on outside, they were opposed to this
Amendment that it could not be done. It is because the private players, the private companies would not take care of the welfare of workers; they
would not take care of the plight of our environment and also economy. Then, hon. Atal Behari Vajpayee himself called all the five trade union
leaders, held discussion at length and arrived at a decision that 'in any kind of such move for amendment or whatever, the trade unions would be
brought into confidence and their concerns would be addressed.' Their concerns were addressed.

But here, in this proposed Amendment Bill, there is nothing mentioned about the trade unions and workers. There is also nothing mentioned
about their grade leader, Shri Atal Behari Vajpayee as to what decision had been arrived at in 2002.

I would like to mention that in 1972, if we go by the references, when the then Coal Minister of India, Shri Kumaramangalam was there, while
it was nationalised, a lot of discussion was made in this House and there, this will or wish had been expressed in this House that coal shall never be
de-nationalised. It is the national property. It is the property for our generations, and this kind of assets cannot be leased out. But today, definitely,
that kind of magnanimity we can expect from our present Coal Minister also. Though not in a big way, I have heard some lectures where he was
talking about so many things. I think these aspirations of our forefathers or our previous leaders should be heard.

Again, I would like to mention another thing. From the end of the trade unions, not only from the trade unions but also from the common
citizens of our country, by observing or by seeing the plight of the coal-gate scam and so many other things, we cannot allow those things to be
repeated again. What happened in our country? So, I would like to specifically draw the attention of the hon. Minister and the Government that if
these 10 points that I am going to mention could be considered and brought into the proposed amendment, then we may have some discussion.

They are: first, to scrap the enabling clause in Ordinance No.5 of 2014 to allow commercial mining to private sector. Second, before auctioning
coal blocks, Coal India Limited and its subsidiaries be given first preferential choice. Third, stop further dis-investment in Coal India Limited. Four,
restore sale of coal through E-auction to generate additional funds for development. You are attempting to privatise it. Five, rationalise coal pricing
mechanism linked with cost of production and associate trade unions in coal pricing. What Mr. Atal Bihari Vajpayee assured in 2002, you follow it and
follow your great leader. Six, extend benefits of NCWA to workers of captive coal mines in India. Even coal mines have to be given to the captive
units. They are accruing huge profits but nothing is going for the welfare of the workers. Then, stop outsourcing contractual agency work in coal

industry. Enforce SPCCIL Board's enhanced wages, perks, bonus to contract workers engaged in mining activities from 15t January, 2013. Then, lift
ban on recruitment in coal industry. Even today Coal India is the largest player. It is producing almost 50 million tonnes. My figure may be wrong or
right because I am not aware of it. So, it is the biggest player but by weakening the SECIL, by weakening its workforce, how can the Corporation be
run? As Shri Scindia said, there is no CMD. How can this Corporation run? Then, enforce the provision of revised Land Acquisition Act, 2013 to
enhance land compensation, employment of land oustees and proper R&R to PAPs. Unless this is done, it cannot be accepted.

I propose that either this Bill may be withdrawn or it may be sent to the Standing Committee. Either step may be accepted. Thank you.

14.00 hrs.

SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you hon. Deputy Speaker, Sir for giving me an opportunity to participate in the discussion
on the Coal Mines (Special Provisions) Bill, 2014.

The Bill allows the Government to take over the cancelled coal blocks. The first of blocks would be allotted to Government entities such as
NTPC, Sate Electricity Boards and mining companies of State Governments. This would protect the interests of electricity consumers.

For private companies, the coal blocks would be put in a central pool for bidding through e-auction. The entire proceeds from the auction



would go to the States where these mines are located and lakhs of labourers would get employment. Coal worth 20 billion US Dollars, which is being
imported annually, would be domestically substituted through this measure.

Estimated coal reserves in India is 300 billion tonnes. In India, coal based power projects generate the highest energy. All other sources like
wind, solar and hydro have their limitations because of low plant load factors. Coal based power projects account for 60 per cent of the total
capacity; it contributes 75 per cent of the energy generated.

Unfortunately, during the last five years, while the domestic coal production grew only at 1.5 per cent per annum, the coal based power
generating capacity has increased by about 15 per cent per annum. The result is, we are increasingly dependent on import of coal. As estimated 185
million tonnes of coal has to be imported this year, if we have to meet complete gap. If we are importing a product that can be produced within the
country, we are importing unemployment that is started of employment.

For example, Singareni Collieries Company Limited with an annual coal production of 50 million tonnes, provides direct employment to 70,000
persons and an indirect employment to as many people. If we are importing 185 million tonnes, it only means that we are depriving 5 lakh people of
employment.

It is shocking that while India and China have the same level of proven coal reserves, India's production of coal has stagnated at 500 million
tonnes per annum against China's 3500 million tonnes per annum.

At least now the Government has to urgently complete process of re-allocation of blocks and start increasing production on a war footing. The
biggest problem will be the forest and environment clearances and providing infrastructure for evacuation of coal produced. The Government should
take special interest in providing inter-department coordination for the newly allotted coal blocks to start producing coal.

I suggest that the Government should revisit the report of B.K. Chaturvedi Committee, which has gone in depth on the issue of environment
for coal blocks. They opined that:

"In respect of forests, what really should matter is forest cover loss due to projects as proportion of total forest cover available. For
instance, all the coal reserves, particularly those classified as no-go-areas by MoEF, constitute just about 0.75 per cent of the total
forest cover loss but can power about 2,00,000 MW additional power plants in the country.”

The Government may impose a tax for the loss of the forest cover and afforest 100 more degraded forests in the country besides improving
the lives of tribal. So, the need of the hour is not just to allot coal blocks and leave it to the private companies to do the legwork relating to obtaining
clearances. The Government has to shoulder this responsibility. Otherwise, we will be back to square one.

With these words, I conclude and support the Bill on behalf of my party, YSR Congress Party. Thank you, Sir.
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14.43 hrs. (Shri Hukum Singh in the Chair)

+*SHRI SHER SINGH GHUBAYA (FEROZEPUR) : I thank you, Hon'ble Deputy Speaker Sir, for giving me the opportunity to speak on an important
bill —'The Coal Mines (Special Provisions) Bill, 2014,

Sir, power generation is the need of the hour for our country. Coal has been making headlines for the last several years in the Parliament and
outside for all the wrong reasons. Coal-scam rocked the erstwhile UPA Government and several ministers of the previous regime were involved in
it. Charge-sheets were filed against them. Even the Supreme Court had to intervene in this matter and the tainted were exposed.

Hon'ble Deputy Speaker Sir, the rate of coal has increased by leaps and bounds since 2001. One year it would be Rs.1000 per tonne, the very
next year, it would sky-rocket to Rs.3000 per tonne. The small-scale industries were badly affected by this inordinate price-rise. Coal is an essential
ingredient in the production of power. The erstwhile UPA Government distributed coal-blocks arbitrarily like pea-nuts. It resulted in a massive coal-
scam. The coal-production was adversely affected. The price of coal went through the roof. The whole country suffered due to the acts of the
previous Government. As a result, the Congress Government lost at the hustings.

Hon'ble Deputy Speaker Sir;, I do not want to dwell at length on this issue. Punjab has always purchased coal at an expensive rate from the
coal-producing states. However, now, the people of the country are hopeful that the Government of Prime Minister Modi ji will surely help boost the
economy and industry of the country. Trade and commerce will get a fillip. Scams will become a thing of the past and the agenda of development
will be pursued with vigour. This bill is a step in this direction.. Hon'ble Deputy Speaker Sir, a new and transparent coal-block auctioning system will
now be followed. We must ensure ample production of coal now. It must be ensured that the coal-block allottees produce a minimum amount of
coal in a fixed time-frame so that there is no artificial shortage of coal.

Also, sir, we must have the data regarding the coal production in all the states. The states must be made responsible for the proper
functioning of their thermal power-plants. A law should be made in this regard.

Sir, labour is very cheap in our country. However, we had to import coal in recent years as our coal production dipped. Good quality coal at
cheaper rate was imported by the erstwhile UPA Government. It ruined our coal industry. We must avoid this scenario.

In the end, I thank the Hon'ble Minister for bringing this bill in the Parliament. I whole-heartedly support this bill. A coal policy friendly to the
states should be framed so that there is no dearth of coal in our country.
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Teitferdl 3 PAseet % foT 311t g TR o1 3 Fares 3 ooy 7 0o T &1 AR &1 Y 31T i gfcl a7 TeAr i SPIel §1 3R Hafed
TITeRT % 0T & 3ot Pt FIFaT TR o §c; fohaT ST ol TR § & Soil o1 Sgct KT Hehe GAR 1 A TS Bled Sl HIHIGHA &| FEh TR
€ a5 TR farRr S St 3 Sl o &9 37 o T , 3 o Al R ThEH dere Y U @81 Gl T & WY, SHie IF Jfeart o g
et =t s Sy

30 oo o T AR ERT Rl €1 8AR Fo fadeT & Sl & TSCreRoT 3 Harel T T3 R & #Hel o7 58 [9er & grawiel & 9e &1 #
AT FEY SN HFA A § Toh O gl I3 T2l Sl SRiTeTgorRieT & Heits # gt AN Tl T garT e P I-N, 38 W 3 0 aFgd
T R & 3R 30 Rier & 557 T, T Te 3 7T Y 5 o SeIReTeTsoR S SiET §, S6 3T & aara HT| 7 A 7 o 7 e
I TTet dTet &A1 37 TgeT ey I SHeTaTfc THarT 9 3R 87 o1 ST =6t §| 3R 37 el cileh Ty I Sollent a1 sitafoles 3earaeT frar sie
ol SHT FEH SIET S IS ekl ¢, T6 JNedrdl 3N ol SHerd & €1 ¥ &7 Fefors 7 & e S 908 Ut e & Amcst ) & &
T ST HRETATeh U313, F 3RS 3R el ol Il [Helc] § ol 3T Solldhl 3 ol g

TR FRIGH, A & 5o & ST TN AT ch 3 HY I3 S AR Ter T §1 A §AR Iy Siotolfel Togard o Se-afea §, frer &R
3N gfear # Hsigl HIT oe FHIRT o &7 7 FoolS fohar ST §1 Wiedst Hoer 3 T & & AR gierar 7 T S §1 30K 65 HISET & T &
FAT Y, I T F 3ihs el I &8 A R, Bechwee, FIREs, 32, 9fFest Some, Hed Heer Sy T2l 3 31 Heandr Senfa wegeral
STSIEY ST 70 3 80 HCRICT g3 el o, Sifehet ST HTSTEr o Sle; STBTT 68 st 21 Foied e & e ol 1 T AFHAS garT 2Mwor g3 &,
F8-ad haferal iR SeTafcrl 3 sl 3 gant, AH-NET 3 Fw afa Sit Torae g31T ¢, SHH gofehl JEE] Tee 10 A 20 Hfeleid € I §1 37T a6
EAR TOIT Teh gt T3 otlell &1 3 et bl f TR offel Sff @1 & bt 37 S ell Tl arel 813 31 S A ciaieh 3 Sli9T T6cf €, SeTehl Feforeh GRet &
T TR ' AT SHSTUIT §T18 &7

T FRYC, 3 et el § o & afY & § i sRefolen 3R Tl i i FashoicT 3 FRoT sTereoae & ST 3R 36 GRr Y o el T B
H BTHR & g I A § o 31T S 319 et off T & o 30 O iaeiTel SR @1AT wnfew & AfSar & SiRe TS seafaralt o e @rerait s
e A SN T § 37 HieAard 9 & g el &1 o 37 gl 3 W6t arel Jnfeard THer & ool & Sliaet T 9 gura & T, ag 3o
A.UHE.IR. TS H 3 Wiekl & 2 Fheleliel & e 3 Faree-ReT Sl are g e i A axe & v e 3o @ @@ #|
AT ST SR & fof GAR FAT0T 36131 T8 Wi R & o o1 ol Welel F81-a) ol & 3ffee & 915 o 3eaiet caferd fod & foIT Sefer
alget fahaT cifthet 37 Foiehl 3 Tt dlel MM AR STl THET & et o Sded TR o SeTe o folw 3R o SehR o S =7t fehe

H g TR & ey e 1o 33 fovet 37 O rareriait o o Roerey & & widfele o Sre| 3 g 2rsel < SRy 3106t s §aree %l €

At PRIV FAR (ATET) : AT FHUTA Feled, T 7 P, FRMEeT [T - 2014 R FIR 3@ & fow Al am g, 56 7 3maen fow 3mR
ST R g TR IR, 2014 37 Il WeT faAT TIaeleT HEATRN S Fefell T &o¥ o ToIw, 3 foeT o HeeT 3 o 3718 & T TR e,




s et 3R R Forey Fer 8 R 3R T ¥ e T A o Ty 3 Y, PR v 3 3w e 3 wurdt SRRy 3F e kel 3 3wf
Teer S oF el carera & ¥ 136 SigT OX UeTe! St AT &, J81 W Wl @it &, del W et & a8t el gl €1 ST 37 Wi, et 3N Faey
& flar ¥ 3R a8 st M §3-313 TR I10aT HR PRI Sollary oY, Tl e, ASIE ¥ i &1, ot 357 Tareea & Fiar 3o
ET &, 3T BX FT T 34 oTa! &1 59 g A il W 97 TR g1 AR I o §AR 1 P 31T § 39 Uit 9% g7 AT W@elr AIfRv| 3o &5 ¢35
A, $eah & o, aeaRly wiféar o e & faier R @ | 8 ot Y A & @et 9ow 7 8% 371 & 39 s o e 39 fatre @ o ¥l 36
TASrTes I STedrarst 3 UiRd AT 8idh gl g1

HIAAY FT AR GART 2014 It SelleRT HTATH I IE Fel o FROT, AR & e & S Fehe Scdowt GIHT T 3 A 3713 7 TR 33
Serolel TIECH & ST G FIE o1 310 AUTT feram cafh eeht oF 37 3 31T JHTeiee AT, o761 o G & Tl 3T I Jeae 3 A TR I Hife! bl
R g A| 3 T T T 1T 1 F PR A ISR S § o Ao sk qoier: arereif g 3R a1 & i o 6 o 81| TR O sgarer &Ry
TRy gt SiskaT 31 el ST v 31T e Y, FoRmdy 3afet & S 30 e 8 @ §, a8 3¢ T o1 8| e o g o T & o oo
FAfdT 3 ieT sollerdt TG GU g, A 37 A R 3 8, 3 3 FROT g el 1 dgcd ao) TN g6 Bl 61 oo WA gl T &1 T 8 34,
TEATT 317 3 &5 wliet 3 SHH BH Yoh & | TR A 38 W 37 TFUR AT TRT| et soileh HdesT 7 8 a1 o 8 TTel T =T 1ok fastel aeaferat
I &Y dTer T ¥ TSTel A o7 81 AFACT S 3 TasTel STHEFAHT 7 3 st T =nfee

A 3, F 3oy Rdea e & @ § S 3des E§31T%‘ ST AN PIeT WeteT o X &7 TR | s TR Tl Wetel a0 F &t 6
forw Sir sifforetr o &, TRTREd §9 & T TR TR H Sl oeh | H Feel T #A1 S & FHIT Il gl § Toh 3 afad fohar ST 3R & olielt i Hellg
S

SHRI RATTAN LAL KATARIA (AMBALA): Sir, Nepoleon used to say, 'give me a General for a day, I will change the history. In the same way 3T
HIEIOMT G Tt S Ao FIGT S 3 I SHeflel oh i I IIH 31T &

14.41 hrs. (Hon. Deputy Speaker in the Chair)

Teh Sl e SRt 3 Rier 1 2 & o0 &1 3 38 36eR R Fgall Aigan 1o 38 el o Aegs I #IRc 1 faea geel W i o 3rrdfaer Aol
grab all those opportunities. JUIT T A Giferd RIS & FAT & HTST gART TLHR Ticidl SIATSHHE I 3N a8 @1 &1 Teh & &G Teh shifecieil
FAGR FRAARE

H RO G A 1T €1 FRATOT 3 e €T 81, HfeheT TgT S & H Fer TT FIN .= AT S TSN IR 36 Foe, & 37 21 ...(c7ayre) H
AT €] SIS il I S0 Herwl h HATT 7161 61 Sechl o1 Io¢ sgcl GO e e 1o &1 & A, Y 7o o I1¢ &) g ol Arer o 71 Tt & 6
Foer 1 A i 37 ofaT R 7 Fiee 37 30 F T T PRI ... * Ao TH FhR ST 1 3 FH TGS I ST IRAT lf JoMH FE ¥ o7 30
T forar 3R AR et 3Tdest 1 7E 3 |

T Y 1991 H BHI Te; T T@T &1 §AN A5G o8 e Hieh I Teh doeh Featd 7 A 3R ¢ I1eet [grl aroiadt S ag siash et 1T | H afed
FATST I 7 3T § | et o¥eter RT3 AR & 2187 e gy arorordy ST & 39 T R 13 o 13 STy 41 3 221 & GerieT #4:1 &391 ol what will be
your policy regarding distribution of means of production and natural resources? T Segiel 3T STeId Sccik &l §U T AT fohy PO aFed AT i stegtel
REEST % TR &, 377 BEISR & 9 3 g7 Ueh YRR AT SATGaT| HIT de) i G FTer Sif oI 31T &, HTST 6T 1 AR el AU wiies;
FHIET ST o 3T E 1 3 e 3 Az I Tl PITel ScieAT 3 ol Fafrl o AU FAerT, el f¥ererT A 9l g fAoRTT| & 37 groidl 3
A, e S b A 2012 3 Regcliet &7 ART 3l fals et @) 91T, Sl $1IRA & 60 F15 a1 24 Ee T Tstell & @1 gRAOT & 37e3 i amedr
U HIeR eie Ve # E, a8 7 Sgcl G0 gield g3, T8 Toh e W o B3, BRIV GeT & 31eX 30 TR 3 hier ) Tokd arer fstel 8 ) 3a7 ol 37
FIH 92 T@T| 230 & 100 ATERT 3 Teh GHY VIT H1AM, e 50 H 3N ST H AT 6-7 et o el AW g 31207 1| T e & Tg Fea 3o/ I/ |

HON. DEPUTY-SPEAKER: There are four more speakers to speak and the hon. Minister also has to reply. Please wind up.

A T Arer FENAT (IFaTe) : ...» bl S & a1 & fob g & ol 31 dierar &1 8leY & qRanc] 37 20 oI SToR 31 il GER Rl & HIraT @ B
FH PIT & S TSR SFANE Tl AT § | ST &0 H YR FAMRIET 3l PII Al ScIGe el I AT & | TR A S ol T@ 5, Begiiet & a1
a@vﬂaﬁﬁaﬁrt@ﬂﬁaﬂ, EAT TR 8 32T U et

Gn))

oA geaa dteren (RER) : 7@le, 39 HII A Wl 5 36 I et I ot 31 Al fear| Trswer & @rer I Fiie I F 36T R Gellell & g el
Soller & HIdee I T, fohaT a1, de T gafoi fohar ara i isel Z0T SRR garT & 31§ IR & FROT 369 S 93 Thel R Al &
mﬁmrﬂ?ﬂl HWER & 30 ol 7 FHTT A g HIST AR 2T & &TACT &1$ A AManare IfAe fstol diseRi & &1 R &7 H9=T G2 H &t
L 7l T Y FA F FHOT AF 156 AT AT NSTH N @ & | TR TR ST HFe g1 T 8, T SAecah 81 F G T 5| Tg 3T FA &F
PROTE S JAT-1 3R T2 3 el RN 6 AR g Al R A Tgel T ofiel FHEIRAT S &7 el foh g el b G 37 IR wAsk R &1 g1 93 Yoy
T il FFAE AT IS &, IS T FRIIT &) I7 3 it NSFFIIT Y, 378 SFNE AT I3l &, ST &R 7 31TIehid ST gar &Rl & gemietiad 3 o
QT | H TR o G e S TART Al | el Fere o 3T o SileT o Folt, TR Gary S el 3T o TellhRiet &1 faiet o aram &, 3 e &
T HT AT =g o Ty 2 el 3 31ex ger 15 R e Reh F o v, F4if g ory ey A @oa A O gRamon 7 e ¥ 12
IfAT B, o e W 3mRa s, Hider W 3efa &) 389 A 33 e ad IR IfAe 3R o8 7ga a 5 YAe 9 T& 31T 5AR 56T 7 el & 1 A
Ueh §HY il T 3T o GeRT 36 3ie it Zfete 3 haiel drer & HIct feaT T shiell arell UT| 3hs; SRR o she ST, ol T 1T, GaIRT SeRiT T
&S, H Ueae; X § o AR T 31 11 e e 9o W&l



AT ST FEIC, ST6T It o TSECTRIET I ANt I S, 3 HaleT 3 3 TR F T AT el § o R et a1 80 Sfcwerct el e
Jae o ToIU Tellhe ST AIfRT, TR gAR T8l Taetell 3 faheoid o1 31RY| SigT aeh foel & &1 &, o 3TaH Follol 8, {1 5 @l § foh ASd 3 Fell
ISt R 3T 3T SR F9R AT JAT o g Fellk WISt Fer o Susrea aRet 3 i o167 fohar| 3 31l 76T foh § Tt & 9 A Y &
TRl SISST ST &7 Fellot 4, el 5 31 forr & b et shier 3ieieeT & 3iek TSieg <ot 1o A ey 1 6ot g5, 3 369 316 Ieiave w18t K qrn| #
FAT FT A e eI fob et et o7, S 7 ol &, ey 3R W et 31 o 88 &, 3391 3 JiferRiet & 8T el TR, e 2aRT QY e gk &R
H 3|

# vk 15T IR T IGaT ok FelloT 4(3) H IGRHC AR F AR H Foch o, FIR AT F A6 3HF ot I TGS oTgT I I | 7 ATl
AT it & TAdeeT 6T o 38 ot & e TS o ST o a1 3RS, a1 g1se) et & ...(cgau)

FITAT IUEET ARG, H T oligeT 3 oA ST Folarels HEoT| g 153 Tk &, TSl ST &Y AT 3 ITaeiie HRAses Jared &, et
ol I SR &, B T FA 85 SfcRid e g 38 Haet & folv Telihe Fe aifgu] ....(Saaui)

HIAAIT SUTCAET e, 3 AT et oterels I el §1 3% TSRy e o S o sher o Aewsik 7 agf Tech §6 o Sifaat & fow, S gee
Aeiishe: fawar SR, 3o fol Telfe e =nfRu| 3 reit aréh & 31K & 39 Goma 1 8 Faeta a § AR FAl & Fgar agen b gt dk ) 3
SHtatfrat & forg, S 3 agl & el a7 aeT 4, 3o GRaT & folv .. (cgateT) e & HIH FEF-Sgcl gl |

At e A ey (afeTen) @ SUNTET HRIE, Fiel HS F Heler 7 il T T foiet HRAT E, 38 O H oA alct el gl §| Hedy Ggel alch g ¢ Fob &l Aol
G FIE H MA SEBTETSN ¥ e TS e T2 gHT IR IR ST 7T FleleT ST I &1 g 3 &2 Y ST &, M g7 e =R,
forsTel =IfRT| e &7 TaTd 9l §, e FH JTacet TRERN il 3 8, S0eh folT g TN I 10T et §| IR FeRy o7 el I & fob Jnfeamedr
o, T SRS, TeIHRNG AT 7 3 T GER e 3 8, 3T o, ST, idied ot AR sieet &1 3 Wferlt & 9l TRl ¥ Rl 6 T8 &1 S 3T gl
WETAT Y AT i ST, Tg 98 HRURE Hae SF3TT & a1 BieT FRURE Haed &, 3+1h folw T UIaelisT IW=1 IRy, clifeh dar @1 dlel HTeardr o7ig,
S QT X RIT TG et T 8, 3o7eh Tl 2 T8 8 Teh| T8 &Y 37 3T ¢ o gt & o clveit =t fareen ey e o 8, = o) Ty 37 ey 3, =9
3, TG 3H, TG AT AT T TTET SNl IRIISTATHT 3 To¥ drel STt o YTy a1 Fishad &, SEH g IageiT gl o1 o7 39 ook Hic o7 8
TR B | FST e & R i 1T AT HeFe 3lel dlel &, TS1-98) el el el &, 3e7 I FEc F U Follot STl S b So¢ 3o7 ot o R, USHIR,
¥ed 3R THASAS dae] ot 1 TIae har S| afg 39 fSieal # Iiear seg=r & AT #8 RAtes 7 3 I/ aF S 9T TH-BeHT &
faenfRat Selt 3 T Oger 81T 37T §, 3% SoToh T e

¥ gy el S & et el § foh & 5 oot 31 O Wt WiaeiTet 1, cifeh g nfeanl, 2flct $715al & Wi 3reey SO aeR &1 Hoh, 3aeh foteal
Teh 31 T W ol Teh 31N I 3T BT of Teh| E=Taic |

A e BT (Fa FR TIR) : AT IUETET FIe T, H T el VNG FURTel St 3R RIS 71 S B Uegalie; ST Agl § fob Sckoll olfeiet
FEUAETIHT T ScioT T THT 7 Gol It oh [T [AURIeh olIT &1 U &0 STl & o 1993 W ot 2014 Tk JUIT TR &Y ITefet el & 0T ST
et SpreTaeuT3iT & STeRsT 18T & | &R0 3 FohcleT J=7 STceH STl & Sid 21 3l SeAel ITelcl #A1Tcidl 3 FOT 1800 TS TUT 3 AT FalatT FoRelr T 3 et
T3 @1 €1 ST T STiferal 3 FROT S 3 80,000 FIS FRIT FIET 1 TR T T RT3 80,000 TS FIT 3 Tl 3T U5 TgT & ToraehT ey T
& 3 STAHAT T 21T 27|

30T AT FEHT AR A FE & U1 Ig JA0 & G §, Ig T 7 9 @ & 3R 372 ooy A E)| 37 ot & g & e ¥ ar 3y a3
T &1 & o ¥ AR B Rar H ¥ F WA ¥ G0 A9, SIS, Aoy, Fraet Hr R & &1 78 FRoT § B 307 67 [ Fa da T8
fordraren 1w 81 gAR Srr T T T3 FEET STl A §1 3 S0 3 G5l TR I FeIaET 3 FROT st RAISHIT et T 6T & 56 FeReT
AT 38 Ta8eh & garT @1 S T & | fostelr @1 o 3ezier d¢am, 3eer agan o USTeT 92T, VSR &ean o N & I HfHeh & Fgl T Sfew,
3 'Y H A ST

31T A3 e $ 57 W &) FIF 1 I WA F a1 AT & FROT 1973 { o 31 T 24 et AfHa & T g T €1 gog o
AR Tg Aree Tereict A T A e B 198 3T SGE1, HY=Y IRAR & aed & folt f@ellsAT oliGa, 2 St & Q&Y aGe oifehed 98 AR & el aAifadl
& FROT o7 Aol 1 TeTeT H oo 37 & T mmﬁﬁﬁmqﬁaﬂwﬂﬂﬁﬁ%mmaﬁﬁ%ﬁm%aﬁ%mm

Fofl ¥ T &Y W 8, FTor 1 T &Y 6T &1 Hrer 7 Foil o7 § 39N hforg o7 §1 38 il o oirey iy 827 ey 6% T gAY AT S
FEcl FH THY 37 T A0 o1 & AR T g7 Al & T o3 & &, o1oh Ty a0 &) B| &R T Al A 3ieer gy areiorly s ey & o &
R I o Ty Y I T Tl Sergler At ey T el 3 o] T §T gl 2T-



o ol g el T EITARA L
3 FAgel I alr 31T o AT §,
AT ol §H IS o SToll L 6,
5 7o d 3 R g,
T alie; i foh T $5 o feeT o el AT AT B

Sehollel 3T, SRR JTTCIT, T & el JAT 3R AT 3 AT ST gl et A olfehed GART B Fled 9 TR ¥ =T o Feholldl olier ferarn feram &1

3T AT T =¥ 0T AL S & &R # 56 Wl &1 el &1 3 faeToact F AT Fedy & Fgell el § foh S G w1 3R
T g B 1T et & it e oTell &1 TRt HR FeTgest & Sl et ¢ ol 37T ST & o ) o Teh &R ol 372 #eT 3 HIEROTRy Jeier T Sir
&N 3 A, Siegler Tgel IR 37TSTEr 3 ae 3 Y i R & R o &rr o s e T fReTaT o, 31TST 173 80 3 AR o A TURET garT
ST 31T el O EALe TR &1 AN HIEOTT TEIeTat Sl o 39eTT 56 S &1 Giell Aot o6l [ohaT &, Sfoeh 9X &0 o Bl faed 7 Aot foham &1 38R
forw e s qens &+ =fgw) 3ot el & forw =l 6 51 @) §1 50 fates & FaeETd g AR AT ofdt 38 W {9 e H gule ¥ fav = o
STWEE

¥ 3meorar ARy aiRrer ST & ST &l e & fob Skl oo T 31 JHTEION STl ST 3 RIel iied 1 I fa8iTeh @IT &, e o o foiw sget
FgcaquT Hifd 2| ey SR FeTaaAT o SEH FNT o &, &R1 Y @A Hafardt o Fawtd B &, faver St o Famrd B g, T T o
AT T | FTRT TeTaE S o 'Beh 37 3331 & AART 37 §, 30 AR A aries ek @1l Yegarg|

15.00 hrs.

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I would like to add a few lines to the ongoing discussion. Already the Minister has been
assigned to produce one billion tonnes of coal by the year 2019. For this, to achieve that goal, he is adopting the ways and means which is not in
congruence with the national interest. That is why, I am warning the hon. Minister that you should not do anything in haste.

I am hailing from a State where in the year 1778 the first coal mining operation was started. I know that I have a severe constraint of time.
So, I would like to draw the attention of the hon. Minister provided he is intending to do it.

Hon. Minister, I am drawing you attention to the fact that you are planning to allocate the national resources through auction. The reason why
I am asking this question is that the Ministry of Coal tried to auction the "C" Block in Jharkhand. Shri Nishikant Dubey is sitting beside you. In
February this year, when it tried to auction, only two private companies submitted bids for one block. That should be kept in your mind.

Second, whether this kind of auction would entail the tariff of electricity. That needs to be considered seriously.
I would like to draw the attention of the hon. Minister to clause 4 (2) (b) which says:

"A company or a joint venture company formed by two or more companies, may carry on coal mining operations in India, in any form
either for own consumption, sale or for any other purposeag;."

Here, what do you mean by "any other purpose?"

Now, I come to clause 5 on allotment of mines to Government companies or corporations. In the proviso , in great trickery, you say
"provided further that no company other than a Government company or corporation shall hold more than 26 per cent3€|" Here, does the
word "company" refer to Government company or a private company? Please clarify it in your reply.

According to clause 12, I got the impression that the NPAs of the financial institutions are only going to rise further. It is a very
serious matter.

In clause 14 (6) (a), you say "No claim for wages, bonus, royalty, rate, rent, taxes, provident fund, pension, gratuity or any other
dues in relation to a Schedule-I coal mines in respect of any period prior to the date of vesting order or allotment order, as the case may be
shall be enforceable against the Central Government or the successful bidder or the allottee, as the case may be:" I think this is a violation
of the rights of the Constitution.

Finally, I am also drawing the attention of the hon. Minister to one thing. You are trying to convey a feel good factor to the
investor, to the industrial majors of our country. Here, as per section 16 of the Bill, the prior allottees will be compensated for the land prices
mentioned in the registered sale deeds plus 12 per cent simple interest. I would like to know whether it is not in contravention to the Land
Acquisition Policy of our country. That needs to be clarified. Thank you.

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Hon. Deputy-Speaker, Sir, I am very much grateful to all the 20 hon.
Members who have participated in the debate. It has been a very lively debate. Some very important points were flagged off. It also gives me an



opportunity to place before the august House the need for the Ordinance, how we have acted with alacrity and how this Government has fulfilled its
obligations to the people of India whose interest is our bounden duty to protect.

S 25 3T, 2014 F GANA HIE o1 HFel ATAT TSR et sl F et 1 ey e fBwam amm iR 24 Ry, 2014 FF 204 solly F
e S et forar ra, 3a T o &R7 A QA Rt o Fret st ot o i v s s s T I R &R % W S a1 e §
ST 3 PRI &ic; g ST, St & Sed sTal Tgal, S ol AN o7 WETaAl H FH I 6, 3oTol AT 29T, Sehi 3 S SIRl-a1ar S92 3o Siorred H
ST T, 3T 3T EIaT| Ueh e H g 3o ReTelcll gl cehelth & T 21 3R &1 3 Fehe 3 AN A1 Oy aRFE 71 A siess AEY S 3 e # TR F
A A 331, -3 TR U INMEAH HiAeAe o1 20 Ierger 1 Oy 3, Toveenr HEr 3227 a8 o o iR & ey & @t 3 3wy o g
IAH WA 8| A WeleT 5o o Blet UG, 3o7 WA o oIc] (6ot T 39 AT o W & | T &, T &R0 7 iAcT & ol &, i AT e oF
T, 31T 8T CIIGi-arIst S0y 3T el faierer & 3T & Siafeh $1Rl & g & rer Gl 951 et RS &1 I Ueh 3 & 2elieh ot &1 it $fsar
RS &1 s 96 8 @I &1 8 ant & veh-33 Wil aeiceill 8 W &, 36 YRR 3 Frer i @l Tekh I8, AR & 3R 20 7 f&stel
I o &, 3 AT Tg IR AT Tgcl SR UT| TG Tl STeAch ¢ 3 FAeT 3 3o 123 & clg nfeerar bt fer & Reory e g9 waehy
forend &, SefaT 3ieT 7% T Hee & e SRT RRT a1T &1 s ATty Fereat oY g o 5 FIiT WA 3 v St afee ) g anfEeve 8 Rt &
AT, TS E F 5P A & ORg 3T &, Py Tl TFAWAT oF T &) A 7 317 o 7 ST 1 IS o ufeein S8 &, $35T H 3R A F
foRfeamesT €T 31§ | aRectd #, S TUeT 3 T3t =1 3 HS 36k sk A o<l A, F v FHRTAH 781 g3 o 09T Fohell b & TR o S TTeict
mw%maﬂéﬂmmﬁmammmgﬂﬁaﬁwammmﬁaﬁmgﬂ H T i 3TRATT I  foh T A
ST T HEATERN I Y 3 HR IHTST 3 T 31 91 A 3, il ol 3 Tellaiet 1 I3 S 3 IRG R oy 3 1 36 IRG R 3 oy & e 36
et & Sgct & he 3BTU a1 & | GAA HIE 1 S 204 Sollerss hidiet fohT, 3eTo s ool TPRI T 1T Y, 5 Sollrdl T1gae WiehsT A Rw a1e 1 I 7ol
seller felR[esh T 1T | fAR[eh & 3 Uah il & 3% ke E31T HR O Taw2-thier Wifthe: let 1 3eTeh T T¥e| 36 TIUT Y 3 fafet 3 gart
T TATCT f3RT B 30T & a1, S 8% Teet & STual, 3 Weter T FufAar 3 & el 37 O U RS WS len| 3PR W leeish 3 3TeRE
g1, FoiT - 3TerRieT 3 EaRT fohaT ST o g e HfRhcR T TR oh IR SAeITr AR sehr et oy i arer-3ifeT §i9r1 3 5 Wewt 31 sigel
ﬁﬁma@nﬁé—ﬁmmﬁﬁmﬁaﬁﬁm&mmﬁmﬁﬂﬂ@ﬁWﬁﬂﬁaﬁﬂmmmmﬁlHa?rra?rag
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"The Central Government shall act through the nominated authority for the following purposes,a€;."

AR RIS A

"collection of auction proceeds, adjustment of preferential payments and transfer of amount to the respective State Governments
where Schedule I coal mine is located in accordance with the provisions of this Act.”
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appointment of the nominated authority and Clause XV, which provides for the appointment of Commissioner of Payments. Due to oversight, these
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"The Supreme Court's ruling on coal block allocation, reminding the ruling party that there was an NDA Government for six years
between 1998 and 2004." ...(Interruptions)
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"The SC verdict had once again brought out what was said in a Standing Committee Report earlier, which had concluded that
transparency was not maintained in coal block allocations since 1993."...(Interruptions)
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HON. DEPUTY SPEAKER: Kharge ji, we have to pass this Bill before 3:30 p.m. So, try to be very brief.
... Interruptions)
SHRI MALLIKARIUN KHARGE : Sir, I will just conclude.

"In the period between 1993 and 2009, the NDA also had a Government led by Atal Bihari Vajpayee between 1998 and 2004. The policy
of coal block allocation followed by the NDA was continued during the UPA regime,” ...( Inferruptions)

Then further, it says:

"It was UPA Prime Minister Manmohan Singh who started to issue advertisements for coal block allocation, which had not happened
from 1993 to 1998. A screening committee at the State level was also set up then. " ...(Interruptions)



Therefore, between 2004 and 2009 was the same as was being followed between 1993 and 2004. ...(Interruptions) If the Supreme Court has
come to a conclusion with regard to the entire period between 1993 to 2009 and the conclusion is uniform in nature, 3 T 3T E, sﬁrﬁ’m ki)
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3R, 56 ST H TIAT & T et BeT §1...(STaue) sAfv gH aT W Bl

HON. DEPUTY SPEAKER: Shri C.N. Jayadevan — not present.
I shall now put the Statutory Resolution moved by Shri C.N. Jayadevan to the vote of the House. The question is:

"That this House disapproves of the Coal Mines (Special Provisions) Ordinance, 2014 (No.5 of 2014) promulgated by the President on 21
October, 2014."

The motion was negatived,

HON. DEPUTY SPEAKER: The question is:

"That the Bill to provide for allocation of coal mines and vesting of the right, title and interest in and over the land and mine
infrastructure together with mining leases to successful bidders and allottees with a view to ensure continuity in coal mining operations
and production of coal, and for promoting optimum utilization of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thereto, be taken into consideration.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House shall now take up clause by clause consideration of the Bill,

Clause 2 Declaration as to expediency of Union action
HON. DEPUTY SPEAKER: The question is:

"That Clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 Definations
PROF. SAUGATA ROY (DUM DUM): Sir, I beg to move:

"Page 3, for line 48, substitute,a€”

"(iii) requirement of coal washeries;"."  (4)

"Page 4, lines 5 and 6, omit,3€”

"the Mines and Minerals (Development and Regulation) Act,

1957 and the Coal Mines (Nationalisation) Act, 1973"." (5)

Sir, I do not want to ask for separately moving the amendments and for asking Division. We are in a hurry to pass the Bill. All I would ask the
hon. Minister is to correct the language in the Bill.

Please see page no. 4 - Chapter II - 4 (b). Totally the language is wrong. Again, in 4 (4), regarding prior allottees, you may please see and
correct the language. Please have a proper look at 4 (2) (a) and (b), and then there is a sentence. There is no link between the two sentences.

SHRI PIYUSH GOYAL: I will have it looked into. ...(Interruptions)

PROF. SAUGATA ROY (DUM DUM): I thought that you would study the Bill more carefully but the language needs to be corrected.

HON. DEPUTY SPEAKER: I shall now put amendment nos. 4 and 5 to Clause 3 moved by Prof. Saugata Roy to the vote of the House.



The amendments were put and negatived.
HON. DEPUTY SPEAKER: Shri Satpathy, are you moving your amendment no. 25?

SHRI TATHAGATA SATPATHY : Sir, I just wanted one small clarification from the hon. Minister. Then only I will be able to say whether I will move
my amendment or not.

HON. DEPUTY SPEAKER: You have to move your amendment first and then only you can speak.
SHRI TATHAGATA SATPATHY : Sir, I am moving my amendment. I beg to move:

"Page 3, omitline 48." (25)

Sir, I just wanted to know what is his decision about making the washery person as the end-user. That is one thing. There is a slight
mistake. Please see page no. 33. There is an explanation, which reads:

"Explanation.a€"In case a mining lease has been executed in favour of a third party, subsequent to such allocation of Schedule I coal
mines, then, such third party shall also be deemed to be the prior allottee.”

There is no third party here. All the parties are first parties, whether it is the West Bengal State Electricity Board or the Odisha Mining
Corporation. There is an ambiguity in this.

SHRI PIYUSH GOYAL.: Sir, I will just explain both the things very briefly.

As regards washing of coal, it is not an end-use but it is a process in between. The Coal Mines Nationalization Act identified washing as an
end-use. Therefore, it has come in here also. We have no intention to give only washeries the coal. It will go to the end-use and then it will be
... Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Then, delete it.

SHRI PIYUSH GOYAL: It is continuing from nationalization, 1973, But I am giving you an assurance that there is no plan to give any mines to
washeries. The mines are given for the end-use and the end-users may go through the washery for washing.

As regards your point on third party, in some cases the States have done joint ventures, where a new company has got created. That
becomes a third party and the mining lease is in their name. Therefore, we have included them so that they are bound to pay the additional levy, as
per the Supreme Court direction. Otherwise, the State Governments would have a problem. It is to protect the State Governments.

HON. DEPUTY SPEAKER: I shall now put amendment no. 25 to Clause 3 moved by Shri Thathagata Satpathy to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER:
"That Clause 3 stand part of the Bill."
The motion was adopted.

Clause 3 was added to the Bifl.

Clause 4 Eligibility to participate in auction

and payment of fees

HON. DEPUTY SPEAKER: Prof. Saugata Roy, are you moving your amendment nos. 6 and 7?
PROF. SAUGATA ROY : I am not moving my amendments. We have committed yesterday to pass this Bill today.

SHRI M.B. RAJESH (PALAKKAD): Sir. I beg to move:

"Page 4, lines 23 and 24,3€"
for "either for own consumption, sale or for any other purpose”,

substitute "for own consumption"." (11)



"Page 4, line 31,3€"
after"coal mining operations”,

insert "for own consumption for specified end use"." (12)

"Page 4, line 36,a€”
after "whose application”,

insert "for coal blocks for specified end use"." (13)

HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 11, 12 and 13 moved by Shri M.B. Rajesh to vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: The guestion is:
"That clause 4 stand part of the Bill."
The motion was adopted.
Clause 4 was added to the Bill.
...(Interruptions)
HON. DEPUTY SPEAKER: Hon. Members, after passing this Bill, we will take up the Private Members' Business.

Clause 5 Allotement of mines to Government

companies or corporations

SHRI M.B. RAJESH (PALAKKAD): Sir. I beg to move:
"Page 5, line 13,3€”
for "either for its own consumption sale or for any other
purpose”,
substitute "for its own consumption”." (14)
HON. DEPUTY SPEAKER: I shall now put Amendment No 14 moved by Shri M.B. Rajesh to vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: The question is:
"That clause 5 stand part of the Bill."
The motion was adopted.
Cause 5 was added to the Bill.

Clauses 6 and 7 were added to the Bill.

Clause 8 Nominated authority to issue

vesting order or allotment order



HON. DEPUTY-SPEAKER: Mr. M.B. Rajesh, are you moving your Amendment Nos. 15 to clause 8?
SHRI M.B. RAJESH: No, Sir, I am not moving my Amendment No. 15 to clause 8.
HON. DEPUTY SPEAKER: The question is:
"That clause 8 stand part of the Bill."
The motion was adopted.
Clause 8 was added to the Bill.

Clauses 9 to 13 were added to the Bill.

Clause 14 Libilities of prior allottees
HON. DEPUTY-SPEAKER: Mr. M.B. Rajesh, are you moving your Amendment No 17 to clause 14?
SHRI M.B. RAJESH (PALAKKAD): No, Sir, I am not moving my Amendment No. 17 to clause 14.
HON. DEPUTY SPEAKER: The guestion is:
"That clause 14 stand part of the Bill."
The motion was adopted.

Clause 14 was added to the Bill.

Clause 15 Commissioner of payments to

be appointed and his powers

HON. DEPUTY-SPEAKER: Prof. Saugata Roy, are you moving your Amendment No. 8 to clause 15?
PROF. SAUGATA RQY : No, Sir, I am not moving my Amendment No. 8 to clause 15.
HON. DEPUTY SPEAKER: The guestion is:
"That clause 15 stand part of the Bill."
The motion was adopted.

Clause 15 was added to the Bill.

Clause 16 Valuation of compensation for

payment to prior allottee

HON. DEPUTY-SPEAKER: Mr. Tathagata Satpathy, are you moving your Amendment No. 26 to clause 16?
SHRI TATHAGATA SATPATHY : No, Sir, I am not moving my Amendment No. 26 to clause 16.
HON. DEPUTY SPEAKER: The guestion is:
"That clause 16 stand part of the Bill."”
The motion was adopted.
Clause 16 was added to the Bill.

Clauses 17 to 19 were added to the Bill,



Clause 20 Power of Central
Government to approve

certain arrangement

HON. DEPUTY-SPEAKER: Mr. M.B. Rajesh, are you moving your Amendment No 18 to clause 20?
SHRI M.B. RAJESH : No, Sir, I am not moving my Amendment No. 18 to clause 20.
HON. DEPUTY SPEAKER: The question is:
"That clause 20 stand part of the Bill."
The motion was adopted.
Clause 20 was added to the Bill,

Clauses 21 to 23 were added to the Bill.

Clause 24 Panelty failure to comply with

directions of Central Government

HON. DEPUTY-SPEAKER: Prof. Saugata Roy, are you moving your Amendment Nos. 9 and 10 to clause 24?
PROF. SAUGATA ROY : No, Sir, I am not moving my Amendment Nos. 9 and 10 clause 24.
HON. DEPUTY SPEAKER: The guestion is:
"That clause 24 stand part of the Bill."
The motion was adopted.
Clause 24 was added to the Bill.
Clauses 25 to 33 were added to the Bill.

Schedules I to III were added to the Bill.

Schedule IV
HON. DEPUTY-SPEAKER: Mr. M.B. Rajesh, are you moving your Amendment Nos. 19 to 24 to Schedule Iv?
SHRI M.B. RAJESH (PALAKKAD): No, Sir, I am my moving my Amendment Nos. 19 to 24 to Schedule 1V.
HON. DEPUTY SPEAKER: The question is:
"That Schedule IV stand part of the Bill."
The motion was adopted.
The Schedule 1V was added to the Bill.
Clause 1 Short title, extent and commencement

SHRI VINCENT H. PALA (SHILLONG): Sir, I beg to move:

"Page 1, line 5,a€"

for"(2) It extends to the whole of India.",



substitute "(2) It extends to the whole of India except the tribal

areas mentioned in the Sixth Schedule to the Constitution.™ (3)

Sir, the land tenure system in Meghayala in the VI Schedule is totally different from the mainland. I want an assurance from the Minister

whether they have any intention to disturb the present mining in Meghalaya. If the hon. Minister can give the assurance I will withdraw my
Amendment.

SHRI PIYUSH GOYAL: I will examine the matter, in detail and get back.

HON. DEPUTY SPEAKER: I shall now put Amendment No 3 moved by Shri Vincent H. Pala to the vote of the House.
The amendment was put and negatived.

HON. DEPUTY SPEAKER.: The question is:

"That clause 1 stand part of the Bill."

The motion was adopted.
Clause 1 was added to the Bill.
The Enacting Formula was added to the Bill.
Preamble
PROF. SAUGATA ROY : Sir. 1beg to move:
"That in the second part of the Preamble,3€"
for "energy security"

substitute "power requirements"." (1)

""That in the second part of the Preamble,a€”
for "core sectors”
substitute "end users"." (2)
Sir, I will withdraw it if the Minister again reassures the House that there will be no denationalization of the Coal India Limited.

SHRI PIYUSH GOYAL: Si;, I have already said it on the floor of the House that we are in fact strengthening the Coal India Limited. About the
denationalization, I just read out its definition, which says, when you transfer ownership and management control to the private sector. We have

absolutely no such plans at all. HON. DEPUTY SPEAKER: I shall now put Amendment Nos. 1 and 2 moved by Prof. Saugata Roy to vote of the
House.

The amendments were put and negatived.
HON. DEPUTY SPEAKER: The guestion is:
"That Preamble stand part of the Bill."
The motion was adopted.
Preamble was added to the Bill.

The Long Title was added to the Bill.

SHRI PIYUSH GOYAL: Sir, I beg to move:



"That the Bill be passed."
HON. DEPUTY SPEAKER: The guestion is:
"That the Bill be passed."

The motion was adopted.



